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REPORT OF THE JOINT COMMITTEE

I, the Chairman of the Joint Committee to which the Bill* further
to amend the Prevention of Food Adulteration Act, 1954, was referred,
having been authorised to submit the report on their behalf, present
this their report, with the Bill as amended by the Committee annexed
thereto.

2. The Bill was introduced in Lok Sabha on the 20th December,
1863. The motion for reference of the Bill to a Joint Committee of
the Houses was moved in Lok Sabha by Dr. Sushila Nayar, the
Minister of Health, on the 3rd June, 1964, and was discussed and
adopted on the same day (Appendix I).

3. Rajya Sabha discussed and concurred in the said motion on
the 6th June, 1964 (Appendix II).

4. The message from Rajya Sabha was published in the Lok Sabha
Bulletin, Part II, dated the 10th June, 1964.

5. The Committee held eleven sittings in all.

6. The first sitting of the Committee was held on the 10th June,
1964, to draw up their programme of work. The Committee at this
sitting decided to hear evidence from associations etc. and to issue a
press communique inviting memoranda for the purpose by the 15th
July, 1964.

7. 944 memoranda/representations on the Bill were received by
the Committee from various associations etc. as mentioned in Appen-
dix III.

8. At their second to sixth sittings held on the 4th to 8th August,
1964, respectively, the Committee heard the evidence given by repre-
sentatives of associations specified in Appendix IV.

9. The Committee, at their seventh sitting held on the 18th August,
1964, heard the views of Shri A. P. Jain, M.P,, Shri H. K. L.. Bhagat, .
Deputy Mayor of Delhi, Shrimati Purabi Mookerjee, Minister of
Health, West Bengal, and Shri B. R. Gupta, Secretary, Department of
Health, Government of West Bengal, on the Bill.

*Published in the Gazetie of India, Extraordinary, Part J1, Secticn 2, dete¢ he
20th December, 1963. .
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10. The Committee have decided that the evidence given before
them should be laid on the Tables of both the Houses i extenso.

11. The Committee considered the Bill clause by clause at their

eighth to tenth sittings held on the 19th to 21st August, 1964, res-
pectively.

12. The Committee considered and adopted the report on the 4th
September, 1964.

13. The observations of the Committee with regard to the principal
changes proposed in the Bill are detailed in the succeeding para-
graphs. B AN R

. 14. Enacting Formula and Clause 1.—Amendments to enacting
formula and clause 1 are consequential.

15. New Clause 2.—The amendments made in Section 2 of the
principal Act are only consequential.

16. Clause 3 (Original Clause 2) —The Committee feel that there
should be a specific mention in Section 3(2) (g) of the principal Act
to enable agricultural interests also to be nominated. The clause has
been amended accordingly.

The other amendment is consequential on account of the changes
made in the nomenclature of Ministries.

17. New Clause 5 (Original Clause 4).—The Committee are of the
view that there should be a provision for the appointment of public
Analysts by the Central Government to bring it in line with the
appointment of food inspectors. For this purpose section 8 of the
principal Act is also proposed to be substituted suitably in this clause.

The other changes made in the clause are of drafting nature.

18. Clause 6 (Original Clause 5).—The Committee have made cer-
tain drafting changes in the clause. They, however, recommend that,
besides the Food Inspector, the vendor should also have a right to
place his seal on the food samples, if he so desires, when they are
taken for analysis, by suitably amending the rules.

19. Clause 7 (Original Clause 6).—The Committee are of the
opinion that there should be a provision making it obligatory on the
part of manufacturers, distributors and dealers of articles of food to
give a warranty in writing, about the nature and quality of the
articles sold, to the vendor. For this purpose a new Section 14 has
been inserted. Section 14 in the original clause 6 has been renumber-
ed as Section 14A,
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20. New Clause 8—The amendment made in Section 15 of the
principal Act is consequential in nature.

21. Clause 9 (Original Clause 7).—The original clause 7 provided
for awarding different punishments for the first, second, third and
subsequent offences under the Act. For the first offence, the minimum
sentence of imprisonment was six months, if the offence related to
the import, manufacture, sale, etc. of adulterated, prohibited articles
of food and with respect to offences under clauses (b), (c), and (d)
of sub-section (1) of section 16, and for other offences there was no
minimum sentence of imprisonment but only a maximum sentence
of imprisonment up to a period of two years. For the second, third
and subsequent offences, of whatever nature, there were both maxi-
mum and minimum sentences of imprisonment ranging from six
months up to six years. The Committee, while agreeing that there
should be a minimum sentence of imprisonment for all offences
under the Act or the rules made thereunder, feel that prescription
of different punishments for the first, second, third and subsequent
offences may fetter the hands of the court in awarding higher
punishment in the case of a first or second offence if it is so called
for according to the gravity of the offence. To avoid this the Com-
mittee have suggested that for all offences under the Act or the rules
made thereunder, there should be a minimum sentence of imprison-
ment for a term of not less than six months and of fine, of not less
than one thousand rupees, and a maximum sentence of imprisonment
for a term of six years, whether the offence be the first, second, third
etc. However, in the case of technical offences like the import,
manufacture, sale etc. of an article of food which is adulterated under
sub-clause (1) of clause (i) of section 2 or which is misbranded under
sub-clause (k) of clause (ix) of section 2, the Committee feel that a
discretion should be given to the court to award a lesser sentence of
imprisonment and fine than the minimum sentence of imprisonment
of six months and of fine of one thousand rupees. The Committee also
feel that the same discretion should be given to the court with regard
to offences relating to the import, manufacture, sale, etc. of any article
of food (not being adulterated or misbranded or prohibited) in con-
travention of any of the provisions of the Act or of any rule made
thereunder. Sub-section (1) of section 16 of the Act has been modified
suitably for the purpose.

The Committee consider that if any person in whose safe custody
any article of food has been kept under sub-section (4) of section 10
of the Act, tampers or in any other manner interferes with such
article, he shall be punishable with imprisonment for a term which
shall not be less than six months but which may extend to two years
and with fine which shall not be less than one thousand rupees. But,



i ; viii ]
if such article of food is sold or distributed and is subsequently found
to be adulterated with any poisonous or other ingredient under sub-
clause (h) of clause (i) of section 2, the Committee feel that the
offence is a very serious offence and that the offender should be
punishable with imprisonment for a term of six years and with fine
which should not be less than one thousand rupees. The new sub-
sections (1A) and (1B) of section 16 inserted in the clause, are intend-
ed to achieve this purpose.

Sub-section (1A) of section 16 proposed in the original clause has
been renumbered by the Committee as sub-section (1C) and in that
section, punishment for not giving a warranty has also been pro-
vided. The Committee further feel that there should be a minimum
fine of five hundred rupees, in addition to the sentence of imprison-
ment, for not giving a warranty and also for the refusal to disclose
the name of the person from whom the vendor purchased the article
of food.

The Committee also feel that if any person convicted of an offence
under the Act commits a like offence afterwards, the court, before
which the second or subsequent conviction takes place, should be
empowered to order the cancellation of the licence, if any, granted
to him under the Act. Suitable provision for this purpose has been
proposed in the new sub-section (ID) of section 16.

22. Clause 10 (Original clause 8).—In view of the provision pro-
posed in the new section 14 making it obligatory on the part of the
manufacturer, distributor and dealer of any article of food to give
a warranty to the vendor regarding the nature and quality of such
article, the Committee feel that the question of exercising reasonable
diligence to ascertain that the article of food is or is not adulterated
or misbranded, by the vendor, is unnecessary. Sub-section (2) of
section 19 of the Act has been suitably recast.

The amendment to sub-section (3) of section 19 of the Act is only
consequential.

23. New clause 12.—It has been brought to the notice of the Com-
mittee that for want of a provision enabling the court, during the
trial of an offence against the vendor of an article of food, to implead
the manufacturer, distributor or dealer with respect to such article of
food, many manufacturers, distributors and dealers in such article go
scotfree. In order to have an effective check at all levels, the Com-
mittee consider necessary to have a provision to the effect that if
during the trial of any offence alleged to have been committed by any
person, not being the manufacturer, distributor or dealer of any
article of food, the court is satisfied on the evidence adduced before
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it that the manufacturer, distributor or dealer is also involved in the
offence, the court may proceed against the manufacturer, distributor

or dealer also. The new section 20A has been proposed by the Com-
mittee for this purpose.

24. Clause 13 (original clause 10).—The Committee are of the
view that provision may be made in the rules providing for the cir-
cumstances under which the licence, if any, granted to a person undet
the Act, may be cancelled. Necessary amendments for this purpose
have been made in clause (a) of sub-section (1) of section 23 of the
Act.

The amendments in sub-section (2) of section 23 of the Act are
only to bring it in line with the model provision relating to laying of
rules before the Houses of Parliament, suggested in paragraph 45 of
the Seventh Report of the Committee on Subordinate Legislation

(Second Lok Sabha).

25. Clause 14 (original clause 11).—The amendment proposed to
clause (a) of sub-section (2) of section 24 of the Act is only conse-

quential.

The changes made in clause (b) are similar to those made by the
Committee in clause (a) of sub-section (1) of section 23, in clause 13.

96. The Joint Committee recommend that the Bill as amended be
passed.

New DeLHr; SAROJINI MAHISHI

The 4th September, 1964. Chairman,
Joint Committee,

884 (B) LS—B.



MINUTES OF DISSENT
I

The Bill as it has emerged from the Joint Committee has belied
all expectations and falls far short of adequately dealing with the
adulteration menace rampant in the country.

We are passing through a period of food crisis. Food is not ade-
quately available and whatever is found in the market at an exor-
bitant price, and that too is not pure. Anti-social elements, with the
ulterior motive of making quick money, take advantage of the scar-
city and adulterate food on a large scale with all sorts of in-conceiv-
able and inedible things and at times even with poison, thereby in-
juring the health of the community. It is the biggest crime against
humanity and even public flogging may not be adequate for this
offe ~ce of deliberate genocide, but deterrent punishment alone can-
not put a stop to this problem. An incorruptible Government with
an efficient administrative machinery insulated against all pressures,
political and otherwise, a foolproof legislation and above all a cons-
cious public opinion can only put a stop to this. We know many food
adulterators are not prosecuted, and even some cases booked were
withdrawn by the authorities because of some pressure, and they
jolly well carry on their nefarious trade. The State Governments
have signally failed to stop this widespread malpractice. ~Section 8
proposed in the amending Bill, &s it stands, envisages the appoint-
ment of Food Inspectors by Central and State Governments. Diarchy
or dual responsibility has never worked successfully; so, to have the
appointment of Food Inspectors by two agencies will never work
satisfactorily. It is now high time that full responsibility of dealing
with this problem may be squarely placed on the shoulders of the
Central Government who should appoint Food Inspectors, have
laboratories dispersed all over the country and administer the legisla-
tion on prevention of food adulteration.

Further, the food stuff or foodgrains have their regional origins
whereas they are distributed all over the country. It is urged that at
their place of origin they should be certified by certain agency of
the Central Government to be pure and unadultered by putting
some mark, for example, I.S.I. or any other. It will go a long way
to detect the real adulterator at a later stage.

xi
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Lately the State Governments have been entering the field of
trade in foodgrains. So, it is all the more imperative that the Cen-
tre should be the only authority to enforce the legislation and should
see that no discretion is made in giving examplary punishment
to the adulterator whether he is a private individual or a State
bureaucrat.

As we are anxious that deterrent punishment be provided to the
culprit, we are equally anxious that let not this legislation be an ins-
trument of oppression and open flood gates of corruption. I cannot
reconcile to the plea that independent witnesses are not readily
available an dthe number of witnesses be reduced from “not less
than two” to “one or more”. I think two independent witnesses are
“a must” to meet the ends of justice specially when consumers, all
anxious to get pure food, will be readily awailable as witnesses.

Lastly, in this country there are different standards laid down
for the same kind of food stuff by different Government agencies,
e.g., (i) Rules under the Prevention of Food Adulteration Act,
(ii) Indian Standards Institute, and (iii) Agmark. We must have
one standard laid down for the same food stuff throughout the
country by all the agencies of the Government. The inclusion of
a representative of the Indian Standards Institute is a ' welcome sign.
The standardisation of the food stuff by the expert body should
precede over all actions of the Government in this regard.

New Drvur; P. K. DEO.
The 5th September, 1964.

II

While welcoming wholeheartedly the Prevention of Food Adul-
teration (Amendment) Bill, 1963, T am constrained to say that the
proposed Section 9 in the amending Bill is not only vague but falls
far below the general expectations.'

The said Section 9 says that “The Central Government or a State
Government may, by notification in the Official Gazette, appoint
. such persons as it thinks fit, having the prescribed qualifications to
be food inspectors for such areas as may be assigned to them by
the Central Government or the State Government, as the case may
be‘" TN I I -

The word “may” in the amending Bill does not make it obliga-
tory on the Central Government to take up the responsibility of
appointing the Food Inspectors in all the States and leaves the
responsibility with the State Governments as before, which I am
sorry to point out, is enough to kill the very object of the Bill,
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The State Governments, as we all know from the statistics, had
miserably failed in arresting the countrywide menace of food adul-
teration.

For very many contraventions cases are not instituted and even
the few cases booked are withdrawn later by higher authorities
because of local pressure.

It is well known that local politics play a major role in these
matters. I know many instances wherein the local inspectors
could not do much 'in the matter in the face of pressure by people
who are politically or otherwise powerful.

The adulterating traders being very clever people are always
alert and keep the local powers-that-be in good humour in several
ways. As a result the culprits go scot free and poor and innocent
people are made to pay not only higher prices but subject them-
selves to great dangers of food poisoning and other allied maladies
on a large scale.

We are facing a critical food situation and the hope of early or
easy recovery from it is not in sight. People are eating less now
and pay for the same dearly too. The general health of poor and
middle class people is already bad by malnutrition. Added to this
is adulteration which makes far great danger to health.

It is imperative that the Central Government should come for-
‘ward to assure the people that the food, however little it may be,
is pure and free from adulteration.

This could be possible only by the Centre taking up the entire
responsibility of managing the machinery that we now set up to
check the adulteration.

I am told that the power to appoint Food Inspectors is now in the
Concurrent List and as such it is not possible to do so without
amending the Constitution. We have amended our Constitution
many times. To give poor people clean food if the Constitution
requires an amendment, it should be done unhesitatingly. I would
say this amendment would be most welcome to the people. The
head of the Food Inspection Staff in the States should work under
the Union Health Director and be responsible to him. I would sug-
gest that this should be arranged for by agreement with the States
or by a suitable provision in the law.

NeEw DELHI; S. S. MARISWAMI.
The 5th September, 1964.
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This amendment has brought the picture of the administmtion
of this Act into proper perspective before the Committee.

It would have been better if the whole Act had been studied by
the Law Commission and then suitably amended.

The object of the Act is laudable but its administration has not
been free from the evils of corruption and although the Committee
in its deliberations kept that aspect of the matter in view, yet it
was felt that the corruption could not be ruled out.

The amendment regarding the first offender provided in clause
9 of imprisonment of not less than six months has been overdone
according to me. It is well known that the reports of the so-called
public analysts are not by Public Analysts themselves but by Labo-
ratory Assistants of questionable experience and qualifications and
as their report, subject to the report of the Central Food Laboratory
is conclusive, there are thus chances of some members of the judi-
ciary, who might be inexperienced, convicting some innocent and
poor people—petty traders of villages—, who may not be able to
enjoy the luxury of robust and sound legal advice. @ When first
offenders under the Criminal law of the land are given protection
under the Probation of Offenders Act and under Section 562 of the
Criminal Procedure Code, therefore, imposing the sentence of com-
pulsory imprisonment on the first offender under this Act, will set
at naught the present-day conception of administration of penal
law. This amendment, in my opinion, is uncalled for.

The provisions of Section 20(clause 11) regarding the authority
to prosecute must be well defined particularly in view of the recent
pronouncements of the Supreme Court in A.ILR. 1963 Supreme Court
Page 1198 and in A.LR. 1983 Orissa Page 158.

Provision made in Section 20A (clause 12) is not commendable
and the prosecution should not be split up in this manner for it
will create difficulties for the prosecution as well as for the accused.
‘While I do not object to the principle behind it, I certainly cannot
approve of the provisions as embodied in this section.

In the end T make one suggestion that the rules which also con-
tain the standards as provided under Rule 5 require some deep
consideration. These standards must only be fixed after calling
upon the various interested Trade Associations or guilds to submit
their views on the standards. The present standards prescribed
under Rule § in Appendix B are in many cases highly defective
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and in some cases reproductions of the British Pharmacopia and
in others depict ignorance. The Table for Ghee, for example, is at
places a sad reflection of - geographical ignorance about States and
of chaotic thinking. Scientific data could not have been marshalled
in a worse form.

It is also desirable that the public analysts should be enjoined to
submit reports in specified and unambiguous manner. For example,
it should not be enough for them to say that a coal tar dye has been
mixed with a particular substance but they must give the name of
the particular dye or colour which has been found mixed because
not all dyes are injurious and the vague analysis often misleads the
courts and affects the prosecution both ways.

Subject to this note of dissent, I approve of the report.

New DzvLHI; U. M. TRIVEDL.
The Tth September, 1964.

IV

We have carefully studied the provisions of the Bill as introduced
in Lok Sabha as well as the various changes recommended by the
Joint Committee in their report. While we agree that this legislation
embodying the modifications suggested by the majority of the Com-
mittee will mark an advance on the provisions of the parent Act, 37
of 1954, we are definitely of the view that it does not go far enough.
The menace of adulteration of food has now assumed such alarming
proportions and the nefarious activities of the anti-social, inhuman
and unscrupulous merchants of death have proliferated to such an
extent that a sterner approach to the problem is absolutely
necessary in order to eradicate the evil, and to effectively tackle what
is fast becoming a veritable question of life and death for the com-
mon man, who is finding it hard to get food at reasonable prices, and
then what little he gets is neither clean nor pure.

The depredations of adulterators have never been so vile as they
are today. Not only, for instance, are made, stone, dirt and sawdust,
but also filth and dung are grist to the adulterator’s mill; his mis-
deeds may bring death, disease and disability in their train, but he
does not care, so long as he gets rich quick and makes his pile.
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We are aware that the evil of adulteration has been thriving in

the pervasive, pernicious climate of corruption in our country, which
has become fouler during the last decade. Another highly contribu-
tory cause has been the rather soft attitude, bordering on connivance,
of certain high-ups in the ruling party and Government, who have
covert, if not, overt links with some top-notch producers and traders
who tamper with the people’s food for personal profit. We are con-
vinced that the ultimate cure of the evil lies in a radical transforma-
tion and purification of the socio-political climate, in a revolution of
national character, for which the initiative must, in the main, be
taken by those ensconced in high positions in society and in the
Administration.

We hope this task will be undertaken in right earnest, and fur-
thered by all those who genuinely care for rapid social and economic
progress, irradiated by ethical, mora] and spiritual values. It will
have to be nothing short of a crusade. However, as a preventive and
punitive measure, the Bill, as amended by the Joint Committee, can
better serve the purpose it has in view if the following modifications
are incorporated therein: —

We believe that the maximum penalty for major offences of
adulteration, particularly so if repeated, should be, not
six years as recommended by the Committee, but death
or imprisonment for life. Our suggestion finds valiant
support in the view of a former Union Health Minister,
Shri D. P. Karmarkar while he was in office, that adul-
terators of food are potential murderers who deserve the
highest penalty. So also the Minister of Health, West
Bengal, who gave evidence before the Joint Committee,
described adulterators as worse than murderers. If the
adulterator’s calculated crime can cause death, why
should not capital punishment be prescribed for such a
criminal, in any case during the Emergency, and even
thereafter, so long as capital punishment is not abolish-
ed by law? In this connection I cannot help recalling
what the former Finance Minister, Shri Morarji Desali,
replying to a suggestion I had made in the Lok Sabha that
adulteration be made punishable with flogging, had said,
that he would prefer hanging, being less barbarous than
flogging. I wonder whether he expressed the then Gov-
ernment’s view. We also think that the habitual adul-
terator’s,—that is, after the second or third conviction,—
assets should be confiscated, he should be deprived of
civic rights including the franchise, and disqualified for
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any public office or for membership of a legislature or
local body. The penal provisions of the Bill, as amend-
ed by the Committee will not prove deterrent enough.

We are sure that only draconian punishment meted out to a few,
culprits will go a long way towards bringing about a change in the
many, and safeguarding the life and health of millions.

We trust that the machinery of inspection anq analysis will be
strengthened, streamlined and made cleaner, more honest and effi-
cient. The Government should not shrink from taking action,
wherever necessary, against corrupt or inefficient staff.

One word more, and we have done. Now that Government will
shortly take to trading in foodgrains, and, may be, in other articles
of food too later, the penal provisions of this measure, made more
stringent and drastic by our recommendations aforesaid, should
apply equally to those agencies or employees of Government who
may be found guilty of adulteration. This observation has been
necessitated by the recent report of a public analyst of the Bombay
Municipal Corporation, that the sugar distributed by the Maharashtra
Government under the directions of the Centre, was sub-standard.
What is one to do, if the fence itself were to eat up the crop?

NeEw DELHI; H. V. KAMATH
The Tth September, 1964. NIRANJAN SINGH.



Biil No. §9-B of 1963

THE PREVENTION OF FOOD ADULTERATION
(AMENDMENT) BILL, 1963

(AS REPORTED BY THE JOINT COMMITTEE)

(Words sidelined or underlined indicate the amendments suggested
by the Committee; asterisks indicate omissions).

A
BILL
further to amend the Prevention of Food Adulteration Act, 1954.
Bk it enacted by Parliament in the Fifteenth Year of the Republic

of India as follows:—
1. (1) This Act may be called the Prevention of Food Adultera- M“ﬂe
tion (Amendment) Act, 1964 :n d mc:m-

(2) It shall come into force on such date as the Central Govern- ment,
ment may, by notification in the Official Gazette, appoint.

5

2. In section 2 of the Prevention of Food Adulteration Act, 1954, Amendmensy
(hereinafter referred to as the principal Act), in clause (viz) and of section 2.
in sub-clause (2) of clause (viii), for the words “the State Govern-

I0Iment”, the words “the Central Government or the State Govern-

ment” shall be substituted.

37 of 1934.

3. In section 3 of ****** the principal Act,— Amend. -
— ment of
(i) in sub-section (2) — section 3
(a) for clause (d), the following clause shall be substi-
1s tuted, namely: —
“(d) one representative each of the Departments of
Food and Agriculture in the Central Ministry of Food and
Agriculture and one representative each of the Central
Ministries of Commerce, Defence, Industry and Supply

20 and Railways, nominated by the Central Government;”;

884 (B) LS—1.
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(b) for clause (g), the following clause shall be substi-
tuted, namely: —

“(g) two representatives nominated by the Central
Government to represent the agricultural, commercial
and industrial interests;”;

(c) after clause (h), the following clause shall be inser-
ted, n_aTnely:-—-

“(i) one representative nominated by the Indian
Standards Institution referred to in clause (e) of sec-
tion 2 of the Indian Standards Institution (Certification
Marks) Act, 1952.”;

(i1) in sub-section (3), for the brackets, letters and word
“{g) and (h)”, the brackets, letters and word “(g), (h) and (i)"
shall be substituted.

m’l&' 4. In section 7 of the principal Act, in clause (iv), for the words

section 7. “with @ view to preventing the outbreak or spread of infectious
diseases”, the words “in the interest of public health” shall be substi-
tuted.

Substitution 5 For sections 8 and 9 of the principal Act, the following sections

of n
seegttgom for shall be substltutea namely: —

$

and 9.
l;:t;}l;sts. “8. The Central Government or the State Government may,
\ by notification in the Official Gazette, appoint such persons as
it thinks fit, having the prescribed qualifications to be public
analysts for such local areas as may be assigned to them by the
Central Government or the State Government, as the case may
be:

Provided that no person who has any financial interest in
the manufacture, import or sale of any article of food shall be
appointed to be a public analyst under this section.

Food 9. (1) The Central Government or the State Government
Inspectors,

may, by notification in the Official Gazett®, appoint such persons
as it thinks fit, having the prescribed qualifications to be food
inspectors for such local areas as may be assigned to them by the
Central Govzrnment or the State Government, as the casc may
be: '

Provided that no person who has any finnncial interest in

the manufacture, import or sale of any article of food shall be
appointed to be a food inspector under this section.
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(2) Every food inspector shall be deemed to be a public
servant within the meaning of section 21 of the Indian Penal
Code and shall be officially subordinate to such authority as the
Government appointing him, may specify in this behalf.”.

6. In section 10 of the principal Act,— Amend-
— ment of

(i) in clause (c) of sub-section (1), for the words “with a *ection 0.
view to preventing the outbreak or spread of any infectious
disease” the words “in the interest of public health” shall be
substituted;

(i1) in sub-section (4), the following proviso shall be insert-
ed, nama;:——

“Provided that where the food inspector keeps such
article in the safe My of the vendor * * *‘he “may
m the vendor * * to execute a bond for a sum

of money equal to the value of such article with one or more
sureties as the food inspector deems fit and the vendor shall

execute the bond accordingly.”;

(iii) in sub-section (7), for the words “as far as possible,
call not less than two persons to be present at the time when
such action is taken and take their signatures”, the words “call
one or more persons to be present at the time when such action
is taken and take his or their signatures” shall be substituted.

7. For section 14 of the principal Act, the following sections shall Substitu-
e——— tion of new

be substltuted, namely: — sections for
section 14.

“14. No manufacturer, distributor or dealer of any article of Mﬂnuf:;
food shall sell such article to any vendor unless he also gives a iyiraroes

warranty in writing in the prescribed form about the nature and "‘d ""f‘""‘
(3

quality of such article to the vendor. wnmnty

Explanation.—In this section, in sub-section (2) of section
19 and in section 20A, the expression “distributor” shall include
a commission agent.

14A. Every vendor of an article of food shall, if 50 required, vendor 1o
disclose to the food inspector the name, address and other parti- ::’;f,’,‘:':téhf,f
culars of the person from whom he purchased the article of food.”, the per'i:n

from whom
the article of
food was
purchased.

8. In section 15 of the principal Act, for the words “The State Amend-
Government”, the words “The Central Government or the State s of
Government” shall be substituted. section 15.



Amend-
men
section 16

4

9. For sub-section (I) of section 16 of the principal Act, the
following sub-sections shall be substituted, namely:—

“(1) If any person—

(a) whether by himself or by any other person on his
behalf imports into India or manufactures for sale, or stores,
sells or distributes any article of food—

(1) which is adulterated or misbranded or the sale
of which is prohibited by the Food (Health) authority
in the interest of public health;

(ii) other than an article of food referred to in sub-
clause (i), in contravention of any of the provisions of
this Act or of any rule made thereunder; or

(b) prevents a food inspector from taking a sample as
authorised by this Act; or

(c) prevents a food inspector from exercising any other
power conferred on him by or under this Act; or

(d) being a manufacturer of an article of food, has in
his possession, or in any of the premises occupied by him,
any material which may be employed for -the purpose of
adulteration; or

(e) uses any report or certificate of a test or analysis
made by the Director of the Central Food Laboratory or by
a public analyst or any extract thereof for the purpose of
advertising any article of food; or

(f) whether by himself or by any other person on his
behulf gives to the vendor a false warranty in writing in
respuct of any article of food sold by him,

he shall, in addition to the penalty to which he may be liable}
under the provisions of section 6, be punishable with imprison-
ment for a term which shall not be less than six months but
which may extend to six years, and with fine which shall not be
less than one thousand rupees:

Provided that—

(i) if the offence is under sub-clause (i) of clause (a)
and is with respect to an article of food which is adulterated
under sub-clause (I) of clause (i) of section 2 or misbranded
under sub-clause (k) of clause (ix) of that section; or

10
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(ii) if the offence is under sub-clause (ii) of clause (a);

the court may for any adequate and special reasons to be men-
tioned in the judgment, impose a sentence of imprisonment for
a term of less than six months and of fine of less than one
5 thousand rupees.

(1A) If any person in whose safe custody any article of food
has been kept under sub-section (4) of section 10, tampers or in
any other manner interferes with such article, he shall be
punishable with imprisonment for a term which shall not be less
10 than six months but which may extend to two years, and with
fine which shall not be less than one thousand rupees.

(1B) If any person in whose safe custody any article of food
has been kept under sub-section (4) of section 10, sells or distri-
butes such article and such article is found by the magistrate
15 before whom it is produced, to be adulterated with any
poisonous or other ingredient under sub-clause (h) of clause (i)
of section2, then, notwithstanding anything contained in sub-
) section (1A), he shall b= punishable with imprisonment for a
term of six years and with fine which shall not be less than one
20 thousand rupees.

(1C) If any person contravenes the provisions of section 14
or section 14A, he shall be punishable with imprisonment for a
term which may extend to six months and with fine which shall
not be less than five hundred rupees.

25 (1D) If any person convicted of an offence under this Act
commits a like offence afterwards, then, without prejudice to the
provisions of sub-section (2), the court, before which the second
or subsequent conviction takes place, may order the cancellation
of the licence, if any, granted to him under this Act and there-
30 upon such licence shall, notwithstanding anything contained in
this Act, or in the rules made thereunder, stand cancelled.”.

10. In section 19 of the principal Act, » * .

o (i) for sub-section (2), the following sub-section shall be
substituted, namely:—

35 “(2) A vendor shall not be deemed to have committed
an offence pertaining to the sale of any adulterated or mis-
branded article of food if he proves—

(a) that he purchased the article of food—

(i) in a case where a licence is prescribed for
40 the sale thereof, from a duly licensed manufacturer,
distributor or dealer;

Amend-
ment of
section I19.
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() in any other case, from any manufacturef,
distributor or dealer,
with a wuitten warranty in the prescribed form; and

] &* L ] *® *®

(b) that the article of food while in his possession
was properly stored and that he sold it in the same
state as he purchased it.” ;

(ii) in sub-section (3), for the words, brackets and figure
“in sub-section (2), the words and higures “in section 12" shall
“be substituted.

g’;“tﬁ“&' 11. In section 20 of the principal Act, in sub-section (1), for the

section 20. words “the State Government or a local authority” wherever they
occur, the words “the Central Government or the State Government
or a local authority” shall be substituted.

new section

Insertion of 12. After section 20 of the principal Act, the following sectionﬂls

20A. shall be inserted, namely: —

Power of “20A. Where at any time during the trial of any offence
f,‘,’,‘;,‘,;:g under this Act alleged to have been committed by any person,
mg:lf:f‘; not vbeing the manufacturer, distributor or dealer of any article

of food, the court is satisfied, on the evidence adduced before it,
that such manufacturer, distributor or dealer is also concerned
with that offence, then, the court may, notwithstanding anything
contained in sub-section (1) of section 351 of the Code of Cri-
minal Procedure, 1898, or in section 20 proceed against him as

though a prosecution had been instituted against him under

section 20,”. !
Amend- 13. In section 23 of the principal Act,—
t t —
Zi‘éi’lo?\ 23, (i) in clause (a) of sub-section (1), for the words “and the

fees payable therefor”, the words “, the fees payable therefore,
the deposit of any sum as security for the performance of the
conditions of the licence and the circumstances under which such
licence or security may be cancelled or forfeited” shall be subs-

titutea;

(i) for sub-section (2), the following sub-section shall be
substituted, namely: —

“(2) Every rule made by the Central Government under
this Act shall be laid as soon as may be after it is made
before each House of Parliament while it is in session for

' a total period of thirty days which may be comprised in one *
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session or in two * . " * su~cessive sessions, and if, 40

s of 1898.
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 before the expiry of the session in which it is so laid ‘or the

session immediately following, both Houses agree in making
any modilication in the rule or both Houses agree that the
rule should not be made, the rule shall thereafter have effect
only in such modified form or be of no effect, as the case
may be; so, however, that any such modification or annul-
ment shall be without prejudice to the validity of anything
previously done under that rule.”.

14. In sub-section (2) of section 24 of the princpial Act,—

(t) in clause (a), the words “and
jurisdiction of food inspectors and
public analysts” shall be omitted;

* .. * (ii) in clause (D), * * *
for the words “and the fees | payable therefor”, the words “the
fees payable therefor, the deposit of any sum as security for the
performance of the conditions of the licences and the circums-
tances under which such licences or security may be cancelled or

forfeited” shall be substituteq.

Amend-
ment of
section 24.



APPENDIX I
(Vide para 2 of the Report)
Motion in Lok Sabha for reference of the Bill to Joint Committee

“That the Bill further to amend the Prevention of Foqd Adultera-
tion Act, 1954, be referred to a Joint Committee of the Houses con-
sisting of 33 members, 22 from this House, namely: —

1. Shri K. L. Balmiki
. Shri Sonubhau Dagadu Baswant
Shrimati Jyotsna Chanda
. Shri N. C. Chatterjee
H.H. Maharaja Pratap Keshari Deo
Shri Shiv Charan Gupta
Shri Prabhu Dayal Himatsingka
. Shri Tulshidas Jadhav
. Shri Hari Vishnu Kamath
Shri C. M. Kedaria
. Dr. Mahadeva Prasad
Shri Yamuna Prasad Mandal
. Dr. G. S. Melkote
Shri Gokulananda Mohanty
. Dr. D. S. Raju
. Sardar Ranjit Singh
. Dr. Sarojini Mahishi
. Dr. C. B. Singh
. Dr. P. Srinivasan
. Shri U. M. Trivedi
. Shrimati V. Vimla Devi, and
22. Dr. Sushila Nayar

and 11 from Rajya Sabha;

© PN DD Wy
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that in order to constitute a sitting of the Joint Committee
the quorum shall be one-third of the total number of members of
the Joint Committee;



r

9

that the Committee shall make a report to this House by the
first day of the next session;
that in other respects the Rules of Procedure of this House

relating to Parliamentary Committees shall apply with such
variations and modifications as the Speaker may make; and

that this House recommends to Rajya Sabha that Rajya
Sabha do join the said Joint Committee and communicate to
.this House the names of 11 members to be appointed by Rajya

Sabha to the Joint Committee.”

884 (B)LS—2.



APPENDIX it
(Vide para 3 of the Report)
Motion in Rajya Sabha

 “That this House concurs in the recommendation of the Lok
Sabha that the Rajya Sabha do join in the Joint Committee of
the Houses on the Bill further to amend the Prevention of Food
Adulteration Act, 1954, and resolves that the following members
of the Rajya Sabha be nominated to serve on the said Joint Com-
mittee: —

. Shrimati C. Ammanna Raja

. Shri Arjun Arora

. Shri R. K. Bhuwalka

. Shri J. C. Chatterjee

Shri K. Damodaran

. Shrimati Jahanara Jaipal Singh

. Shri Shantila] Kothari

. Shri S. S. Mariswami

. Shri Deokinandan Narayan

. Shri Palat Kunhi Koya

. Shri Niranjan Singh.”

[y
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APPENDIX III
(Vide para 7 of the Report)

Statement of memoranda|representations received by the Foint

Committee
Serial Nature of From whom received Action taken
No. document
I 2 3 4
I Memorandum . All India Hotels-Halwais Circulated to mem-
Federation, Delhi. bers and evidence
taken on 4-8-1964.
2 Memorandum The Madras Hotels Associa- Do.
tion, Madras.
3 Memorandum  Delhi Canners Co-operative Do.
Industrial Estate Ltd.,
New Delhi.
4 Memorandum  U.P. Sanitary Inspectors’ Do.

Association, Agra.
5 Memorandum  Kirana Committee (Regd.), Circulated to mem-

Delhi. bers and evidence
taken on §-8-1964.
6 Memorandum  Delhi Provision Merchants’ Do.
Association, Delhi.
7 Memorandum  All Delhi Parchoon Dukan- Do.
dars Association, Delhi.
8 Memorandum Dry PFruits, Koriana and Do.

Chemicals Retailers Wel-
fare Association, Delhi.

9 Memorandum  Pederation of All India Do.
Foodgrain Decalers’ As-
sociation, Delhi.

10 Memorandum Indian Produce Association, Do.
. Calcutta.

11 Memorandum  All India Ice Cream Manu- Circulated to mem-
facturers’ Association. bers and evidence
New Delhi. taken on 6-8-1964.

12 Memorandum  The Baroda City Pure Milk Do.
Suppliers’ Association,
Baroda.

13 Memorandum Poona ‘Dairymen’s Associa- Do.
tion, Poona.

11
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I 2 3 4
14 Memorandum Deshi Makkhan Vyapari Circulated o mem-
Sangh (Regd.), Bombay. bers and evidence
taken on 6-8-1964.
15 Memorandum Butter Makers’ Association, Dao.
Bombay.
16 Memorandum The Indo-Afghan Chamber Circulated to mem-
of Commerce, Delhi. bers and evidence
taken on 7-8-1964.
17 Memorandum Northem India Hing Mer- Do.
chants, Association, Delhi.
18 Memorandum Delhi Katha Dealers As- Do.
sociation (Regd.), Delhi.
19 Memorandum The Tea Packeters Associa- Do.
tion of India, Calcutta.
20 Memorandum Brooke Bond India Private Do.
Ltd., Calcutta.
21 Memorandum Calcutta Tea Traders Asso- Do.
ciation, Calcutta.
22 Memorandum Calcutta Tea Merchants’ ‘Do.
Association, Calcutta.
33 Memorandum West Bengal Spice Dealers’ Do.
Federation, Calcutta.
24 Memorandum Bengal Spice Dealers’ Asso- Do.
ciation, Calcutta.
25 Memorandum  Ahmedabad Spicesand Con- Do.
diments Dealers’ Asso-
ciation, Ahmedabad.
26 Memorandum Calcutta Kirana (Spices) Do
Merchants  Association,
Calcutta. ,
27 Memorandum Ghee Merchants® Associa- Do.
tion, Belgaum.
28 Memorandum Gujarat Sudhh Ghee Vepari Do.
Mahamandal, Ahmedabad.
29 Memorandum The Ghee Merchants’ As- Do.
sociation, Bombay.
30 Memorandum The Guntur Kirana Retail Do.
Merchants Association, .
Guntur. -
31 Memorandum Andhra Pradesh Retail Kir- Do.
ana Merchants’ Federa-
tion, Viziawada.
32 Memorandum Bhesal Pratibandhak Kam- Do.

kaj Committee, Poona.
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Sangh, Khandwa (M.P.).

I 2 3 4
33 Memorandum  Dukandar Samiti (Regd.), Circulated to mem-
. Dehra Dun. bers and evidence
taken on 7-8-1964.
34 Memorandum  North Calcutta Traders Do.
Association, Calcutta.
35 Memorandum  Bezwada Commercial Asso- Do.
ciation (Regd.), Vijaya-
vada.
36 Memorandum  AndhraPradesh YadavaSan- Circulated to mem-
gham, Secunderabad. bers and evidence
taken on 8-8-1964.
37 Memorandum  Delhi Ghee Merchants As- Do.
sociation, New Delhi.
38 Memorandum  Delhi Oil Merchants As- Do.
. sociation, Delhi.
39 Note Government of West Bengal Circulated to- mem-
Calcutta. bers and evidence
taken on 18-8-1964.
40 Memorandum  The FederationofHoteland Circulated to mem-
Restaurant Associations  bers.
of India, New Delhi.
41 Memorandum  All India Food Preservers’ Do.
Association, Calcutta.
42 Memorandum  Amritsar Retail Karyana Do.
' Merchants Association, .
Amritsar.
43 Memorandum  Shri Shiv Lal Gupta, Jaitu Do.
(District Bhatinda).
44 Memorandum  The Kanara Chagmber of Do,
Commerce, Mangalore.
4s Memotandum  Keshubhai Gokaldas Raich- Do,
AR ' ura, Jam-Lamba Bandar
(Gujarat).
46 Memorandum  Shri G.D. Latane, Sangali Do.
. (Maharashtra).
47 Memorandum  Shri V. Sahaya, Advocate, Do.
Dehra Dun.
48 Memorandum Union Ksheera Vyavasaya Do.
Store, Kottayam.
49 Memorandum  Chenkal Bee Keepers Co- Do.
operative Society Ltd.,
Chenkal (Kerala).
50 Memorendum  EastNimar Misthan Vikreta Do.
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2 3 4

SI Memorandum  Whoesale and Retail Grain Circulated to mem-
Kirana Merchants’ Asso- bers.
ciation, Nasik City.

§2 Memorandum The Roller Flour Millers’ Do.
Federation of India, New
Delhi.

§3 Suggestions ShriN.N. Tandon, Deputy Do.
Commissioner (E), Muni-
cipal Corporation, Delhi.

54 Memorandum  The Consultative Committee Do..
of Plantation Associa- .
tions, Calcutta.

55 Memorandum  Gujarat Vapari Mahamandal, Do.
Ahmedabad.

56 Memorandum  The Tea Trade Association Do.
of Cochin, Cochin.

57 Memorandum  Shri B.D. Gupta, Delhi Do.

58 Memorandum  The Patan Ghee Merchants Do.
Association, Patan
(Gujarat).

§9 Memorandum Poona Merchants Cham- Do.
ber, Poona.

60 Memorandum Mava Vyapari Sangh, Do.
Delhi.

61 Memorandum Bombay Mava Merchants Do.
Association, Bombay.

62 Memorandum  Mava Merchants’ Associa- Do.
tion, Poona.

63 Memorandum The Indian Chamber of Placed in Parliament
Commerce, Guntur. Library and Members

informed.

64 Memorandum Indian Dairy Science Asso- Do.
ciation, Bangalore.

65 Memorandum  Indian Confectionery Manu- Do.
facturers’ Association,

Calcutta.

66 Representation Central Gujarat Chamber of Do.
of Commerce, Baroda.

67 Representation Sl}{i Adi Ram Singhal, Do.

gra.

68 Representation  Bengal Oil Mills Associa- Do.

tion, Calcutta.




69 Representation Shri P.S. Saunshimath, Placed in Parliament

Gadag (Mysore). Library and Mem-
bers informed.
70 Memorandum  The Madras Kirana Mer- Do.
chants’ Association,
Madras.
71 874 lettors/Tele- 874 different individuals etc. Do.
grams receiv-
ed fromindi-

viduals, etc.




APPENDIX IV
(Vide para 8 of the Report)

List of Associations|Individuals who gave evidence before the Joint

Committee
SL Names of Associations/Individuals Dates on  which
No. evidence was
taken

1 2 3
1 All India Hotels-Halwais Federation, Delhi . 4-8-1964.
2 TheMadras Hotels Association, Madras . 4-8-1964.
3 Delhi Canners Co- operatlve Industrlal Estate .

Ltd., New Delhi . . 4-8-1964. |
4 U.P. Sanitary Inspectors’ Assoc:atron, Agra 4-8-1964.
s Kirana Committee (Regd.), Delhi . . 5-8-1964.
6 Delhi Provision Merchants’ Association,

Delhi . . 5-8-1964.
7 All Delhi Parchoon Dukandar Assocratron,

DClhl . . . . 5‘8’19640 !.‘
8 Dry Fruits, Kariana and Chemncals Remxlers

Welfare Association, Delhi . . 5-8-1964.
9 Federation of All India Foodgram Dealers

Association, Delhi . . 5-8-1964.
10 Indian Produce Association, Calcutta . . 5-8-1964. !
11 All India Ice Cream Manufacturers’ Associa-

tion, New Delhi . . 6-8-1964.
12 The Baroda City Pure Milk Supplrers Assocra-

tion, Baroda . 6-8-1964.
13 Poona Dairymen’s Assocratron, Poona . 6-8-1964.
14 Deshi Makhan Vyapari Sangh (Regd.), Bombay 6-8-1964.
15 Butter Makers’ Association, Bombay . 6-8-1964.
16 The Indo-Afghan Chamber of Commerce,

Delhi . . 7-8-1964.
17 Northern India ng Merchants Assocranon,

Delhi . . 7-8-1964.
18 Delhi Katha Dealers Assocranon (Regd ),

Delhi . . . 7-8-1964.

16
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1 2 3
19 The Tea Packeters Association of India, Cal-
cutta . 7-8-1964.
20 Brooke Bond India anate L:mned Calcutta 7-8-1964.
21 Calcutta Tea Traders Association. Calcutta . 7-8-1964.
22 Calcutta Tea Merchants’ Association, Calcutta. 7-8-1964.
23 West Bengal Spice Dealers’ chemtion,
Calcutta 7-8-1964.
24 Bengal Spice Dealers’ Assocxatmn, Calcutta . 7-8-1964.
25 Ahmedabad Spices and Condiments Dealers’
Association, Ahmedabad.. . 7-8-1964.
36 Calcutta Kirana (Spices) Merchants Aqsncna-
tion, Calcutta . 7-8-1964.
27 Ghee Merchants’ Assocnanon, Bclgavm 7-8-1964.
28 Gujarat Sudhh Ghee Veparl Mahaxmndal
Ahmedabad . 7-8-1964.
29 The Ghee Merchants ASSOClatlon Bombay 7-8-1964.
30 The Guntur Kirana Retai) Merchants Associa-
tion, Guntur 7-8-1964.
31 Andhra Pradesh Rctaanirana Merchants Fo-
deration, Viziawada. 7-8-1964.
32 Bhesal Pratibandhak Kamkaj Commmec, Poona 7-8-1964.
33 Dukandar Samiti (Regd.), Dehra Dun . 7-8-1964.
34 North Calcutta Traders Association, Calcutta 7-8-1064.
35 Bezwada Commercial Association (Regd ),
Vijayavada . 7-8-1964.
36 Andhra Pradesh Yadava Sangha.m, Sccunder—
abad 8-8-1964.
37 DelhiGhee Mcrchants Assocxatmn, Ncw Dclhl 8-8-1964.
38 Delhi Oil Merchants Association, Delhi. 8-8-1964.
39 Shri A.P. Jain, M.P. . 18-8-1964.
4o Shri H.K.L. Bhagat, Deputy Mayor of Delhn 18-8-1964.
41 Shrimati Purabi Mookerjee, Minister of Health,
West Bengal . . 18-8-1964.
Shri B.R. Gupta, Secretary, Deparrmem of
Health, Government of West
Bengal . . . . . . 18-8-1964.
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APPENDIX V

MINUTES OF THE SITTING OF THE JOINT COMMITTEE ON

THE PREVENTION OF FOOD ADULTERATION (AMENDMENT)
BILL, 1963.

I
First Sitting

The Committee met on Wednesday, the 10th June, 1964 from 10.05
to 10.46 hours.

PRESENT
Dr. Sarojini Mahishi—Chairman
MEMBERS
Lok Sabha
Shri K. L. Balmiki
. Shri Sonubhau Dagadu Baswant
. Shri Shiv Charan Gupta
Shri Tulshidas Jadhav
. Shri Heri Vishnu Kamath
. Shri C. M. Kedaria
. Dr. Mahadeva Prasad
. Dr. G. S. Melkote
Shri U. M. Trivedi
. Dr. Sushila Nayar
Rajya Sabha
12. Shrimati C. Ammanna Raja
13. Shri Arjun Arora
14. Shri K. Damodaran

15. Shrimati Jahenara Jaipal Singh
16. Shri Shantilal Kothari

© 0P 0N
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DRAFTSMAN

Shri S. Harihara Iyer, Deputy Draftsman, Legislative Depart-
ment, Ministry of Law.

18
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REPRESENTATIVES OF THE MINISTRY
1. Shri Gian Prakash, Joint Secretary, Ministry of Health.
2. Dr. Y. K. Subrahmanyam, A.D.G. (P.H.), Ministry of Health,
3. Shri Amar Nath Varma, Under Secrétary, Ministry of Health.

SECRETARIAT
Shri A. L. Rai—Deputy Secretary.

2. The Committee directed that the following documents might
be made available to the members of the Committee; —

(1) The Prevention of Food Adulteration Act, 1954,

(2) The Prevention of Food Adulteration Rules, 1955.

(3) Memoranda/representations received in the Ministry of
Health on the Bill.

(4) Report of the Planning Sub-Committee regarding amend-
ment to the Prevention of Food Adulteration Act, 1954.

(5) Report on the working of Prevention of Food Adulteration
Act, 1954 (1962).

(6) Note on the working and implementation of the Preven-
tion of Food Adulteration Act, 1954.

(7) Note on the various types of adulterants used in various

articles of food.
(8) Resolution of the Central Council of Health, held at Jaipur,

1960.

(9) Prevention of Food Adulteration enactments of US.A,,
UK., France Germany (To be placed in the Parliament
Library).

(10) A copy of the press communique issued for inviting memo-
randa on the Bill from interested parties etc.

(11) Any other relevant material on the subject.

3. The Committee decided to hear oral evidence of interested
parties and to invite written memoranda on the Bill.

4. The Committee directed that a press communique be issued
advising associations, public bodies and individuals, who are desirous
of presenting their views or suggestions or giving evidence before
the Committee in respect of the Bill to send written memoranda

thereon to the Lok Sabha Secretariat by the 15th July, 1964.

5. The Committee authorised the Chamirman to decide after exa-
mining the memoranda as to which of the associations etc. might be
called to give oral evidence before the Committee.
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6. The Committee decided to sit from the 4th August, 1964 on-
wards from 13.30 to 18.30 hours daily for hearing oral evidence,

7. The Committee then adjourned to meet egain on Tuesday, the
4th August, 1964 at 13.30 hours.

I
Second Sitting

The Committee met on Tuesday, the 4th August, 1964 irom 13.37
to 18.25 hours.

PRESENT
Dr. Sarojini Mahishi—Chairman

MEMBERS
Lok Sabha

Shri K. L. Balmiki

Shri Sonubhau Dagadu Baswant
. Shrimati Jyotsna Chanda

. Shri N. C. Chatterjee

H. H. Maharaja Pratap Keshari Deo
Shri Shiv Charan Gupta

. Shri Tulshidas Jadhav

. Shri Hari Vishnu Kameath

C. M. Kedaria

. Dr. Mahadeva Prasad

. Shri Yamuna Prasad Mandeal

. Shri Gokulananda Mohanty

Dr. C. B. Singh

. Shri U. M. Trivedi

. Shrimati V. Vimla Devi

. Dr. Sushila Nayar.
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Rajya Sabha

18. Shrimati C. Ammanna Raja
19. Shri J. C. Chatterjee

20. Shri K. Damodaran

21. Shri S. S. Mariswemi

22. Shri Deokinandan Narayan



[ N

21

. Shri Palat Kunhi Koya
24.

Shri Niranjan Singh
DRAFTSMAN

Shri S. Harihama Iyer, Deputy Draftsman, Legislative Depart-
ment, Ministry of Law.

REPRESENTATIVES OF THE MINISTRY

. Shri R. K. Ramadhyani, Secretary, Ministry of Health.
. Shri Gian Prakash, Joint Secretary, Ministry of Health.
. Shri A. S. Bawa, Deputy Secretary, Ministry of Health.

Dr. Y. K. Subrahmanyam, A.D.G. (P.H.), Ministry of Health.

. Shri Amar Nath Varma, Under Secretary, Ministry of Health,

SECRETARIAT
Shri A. L. Rai—Deputy Secretary.

WITNESSES

I. All India Hotels-Halwais Federation, Delhi

[
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. Shri R. S. Batalia

. Shri M. H. Vyas

. Shri Sadajivat Lal

. Shri Bhagvati Charan Gupta

Shri K. N. Iyer
Shri M. L. Aggarwal
Shri B. V. Tambe

. Shri A.B.L. Bhargava
. Shri S. C. Das
. Shri Bhai Lal Bbhai.

II. The Madras Hotels Association, Madras

1.
2.

Shri Basantlal Gupta
Shri K. A. Subramanian.

III. Delhi Canners Co-operative Industrial Estate Ltd., New Delhi

1.
2.
3.
4.

Shri Y. K. Kapoor
Shri Lakshmi Narain
Shri J. C. Jindal
Shri V. N. Kaura.
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1V. U.P. Sanitary Inspectors’ Association, Agra
1. Shri J. N. Arora
2. Shri K. C. Saxena
3. Shri U. S. Kulshreshtha.
2. The Committee heard the evidence given by the representatives

of the Associations named above. The representatives of the Asso-
ciations at S. Nos. I and II were heard together.

3. A verbatim record of evidence given was taken.

4. The Committee desired that a list of food analytical laboratories

in the country might be made available to the members of the Com-
mittee.

5. The Committee then adjourned to meet again on Wednesday,
the 5th August, 1964 at 13.30 hours.

111
Third Sitting

The Committee met on Wednesday, the 5th August, 1964 from
13.32 to 18.25 hours.

PRESENT
Dr. Sarojini Mahishi—Chairman

MEMBERS

Lok Sabha

. Shri K. L. Balmiki

. Shri Sonubhau Dagadu Baswant
. Shrimati Jyotsna Chanda

H. H. Maharaja Pratap Keshari Deo
Shri Shiv Charan Gupta

. Shri Tulshidas Jadhav

. Shri Hari Vishnu Kamath

Shri C. M. Kedaria

. Dr. Mahadeva Prasad

. Shri Yamuna Prasad Mandal

. Dr. G. S. Malkote

. Shri Jokulananda Mohanty

. Dr. C. B. Singh
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15. Shri U. M. Trivedi

16. Shrimati V. Vimla Devi
17. Dr. Sushila Nayar

Rajya Sabha
18. Shrimati C. Ammanna Raja
19. Shri J. C. Chatterjee
20. Shri K. Damodaran
21. Shri S. S. Mariswami
22. Shri Deokinandan Narayan

23. Shri Palat Kunhi Koya
24. Shri Niranjan Singh

DRAFTSMAN
Shri S. Harihara Iyer, Deputy Draftsman, Legislative Depart.
ment, Ministry of Law. '

REPRESENTATIVES OF THE MINISTRY
1. Shri R. K. Ramadhyani, Secretary, Ministry of Health.
2. Shri Gian Prakash, Joint Secretary, Mihi:try of Health.
3. Shri A. S. Bawa, Deputy Secretary, Ministry of Health.
4. Dr. Y. K. Subrahmanyam, A.D.G. (P.H.), Ministry of Health,
5. Shri Amar Nath Varma, Under Secretary, Ministry of Health,

SECRETARIAT
Shri A. L. Rai—Deputy Secretary

WITNESSES
I. Kirana Committee (Regd.), Delhi
1. Shri Kishori Lal Mehra

2. Shri Ram Chander Amar
3. Shri Gopi Chand.

II. Delhi Provision Merchants’ Association, Delhi
1. Shri G. C. Khanna
2. Shri Girdhari Lal
3. Shri Vijay Kumar.
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III. All Delhi Parchoon Dukandar Association, Delhi.
1. Shri Basanti Lal

2. Shri Ram Lal
3. Shri Kedar Nath.

IV. Dry Fruit, Kariana & Chemicals Retailers Welfare
Association, Delhi
Shri J. L. Duggal
Shri Hari Kishen
Shri Fateh Chand Naseem.

. Federation of All India Foodgrain Dealers’ Association, Delhi

. Shri V. S. Aggarwal
. Shri Vallabh Das Peraj.

LIS

V1. Delhi Katha Dealers Association (Regd.), Delhi

1. Shri Durga Parsad
2. Shri Rattan Chand Mehta
3. Shri Bishan Dass Mehta.

VIIL Indian Produce Assoc'latwn Calcutta
1. Shri S. N. Murarka
2. Shri C. L. Gupta
3. Shri R. S. Sharma.

2. The Committee decided that after termination of their present
session of sittings on the 8th August, 1964, they will next meet on the
18th August, 1964 at 13.30 hours.

3. The Committee desired that Shri A. P. Jain, M.P., Bawa
Bachittar Singh, the Mayor of Deélhi, and Shri H. K. L. Bhagat, the
Deputy Mayor of Delhi, might be invited to place their views on the
Bill before the Committee.

4. The Committee directed that the report of survey on consumes’
difficulties recently made by the National Consumer Service of the
Bharat Sewak Samaj might be made available to the members.

5. The Committee heard the evidence given by the representatives
of the Associations named above except for the Association mentioned
at S. No. VI. Their evidence was postponed to the 8th August, 1964.
The others were heard together.

6. A verbatim record of evidence given was taken.
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7. The Committee then adjourned to meet again on Thursday, the
6th August, 1964 at 13-30 hours.

IV
Fourth Sitting

The Committee met on Thursday, the 6th August, 1964 from 13- 36
to 18:25 hours.

PRESENT

Dr. Sarojini Mahishi—Chairman

MerBERs
Lok Sabha

2. Shri K. L. Balmiki

3. Shri Sonubhau Dagadu Baswant

4. Shrimati Jyotsna Chanda

5. H. H. Maharaja Pratap Keshari Deo

6. Shri Shiv Charan Gupta

7. Shri Tulshidas Jadhav

8. Shri Hari Vishnu Kamath

9. Shri C. M. Kedaria

10. Dr. Mahadeva Prasad

11. Shri Yamuna Prasad Mandal

12. Dr. G. S. Melkote

13. Shri Gokulananda Mohanty

14. Shri U. M. Trivedi

15. Shrimati V. Vimla Devi

16. Dr. Sushila Nayar

Rajya Sabha

17. Shrimati C. Ammanna Raja
18. Shri J. C. Chatterjee
19. Shri K. Damodaran
20. Shri Shanti Lal Kothari
21. Shri S. S. Mariswami
22. Shri Deokinandan Narayan
23. Shri Palat Kunhi Koya
384 (B) Ls—4.
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24. Shri Niranjan Singh.

DRAFTSMAN

Shri S. Harihara Iyer, Deputy Draftsman, Legislative Depart-
ment, Ministry of Law.

REPRESENTATIVES OF THE MINISTRY
1. Shri Gian Prakash, Joint Secretary, Ministry of Health.
2. Shri A. S. Bawa, Deputy Secretary, Ministry of Health.
3. Dr. Y. K. Subrahmanyam, A.D.G. (P.H.), Ministry of Health.

SECRETARIAT
Shri A. L. Rai—Deputy Secretary

WITNESSES
I. All India Ice Cream Manufacturers Association, New Delhi
1. Shri P. L. Lamba

2. Shri P. L. Vohra
3. Shri B. R. Kapur.

II. The Baroda City Pure Milk Suppliers’ Association, Baroda
1. Shri N. C. Bumiya '
2. Shri Jagdish Chandra Mawawala
3. Shri Vadilal Shah ’
4. Shri Chandubhai Pothiwala.

III. Poona Dairymen’s Association, Poona

. Shri A. K. Phadke

. Shri R. B. Chitale

. Shri Babulal Cherenjivial
Shri Mohamed Husain Jeena
Shri Hari Prasad

Shri R. S. Joshi.

ook W

IV. Deshi Makkhan Vypari Sangh (Regd.), Bombay
1. Shri V. G. Sohoni

2. Shrimati H. K. Lawande

3. Dr. N. N. Godbole
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4. Shrimati Laxmi Bai Ambole
5. Shri Mohan Singh Verma.

V. Butter Makers’ Association, Bombay

Shri Naval Nariman

Shri B. A. Sanghavi

Dr. N. N. Godbole

Shri Dhunjishaw R. Kalianiwala
. Shri A. Chakrapani

. Shrimati N. Nariman.

Do e W N

VI. Delhi Ghee Merchants Association, New Delhi.

Shri Puran Mal
2. Shri Baldev Bansal
3. Shri Om Prakash Malhotra.

!—l

VII. Ghee Merchants’ Association, Belgaum

Shri Arvindrao Joshi .

. Shri S. Y. Kakatakar

. Shri V. V. Pendse

. Shri Babubhai Padamshi

. Shri Ramkrishna Kalghatgi
. Shri Shantilal J. Modi.

D D W N

VIII. Gujarat Sudhh Ghee Vepari Mahamandal, Ahmedabad

Shri Jamana Shanker Pandya
. Shri Chinubhai N. Shah

. Shri Shantilal C. Shah

. Shri Jivanlal R. Patel

5. Shri Sunderlal G. Modi.

2. The Committee decided to sit on Friday, the 7th August, 1964
from 09°00 to 1100 hours and again from 1330 to 17-30 hours and on
Saturday, the 8th August, 1964 at 08-00 hours.

3. The Committee heard the evidence given by the representa-
tives of the Associations named above except for the Associations
mentioned at S. Nos. VI to VIII. The representatives of the Asso-
ciation mentioned at S. Nos. I to III and IV and V were heard to-
gether respectively. The evidence of Associations at S. Nos. VI to
VIII was postponed.

PO R O
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4. A verbatim record of evidence given was taken.

5. The Committee then adjourned to meet again on Friday, the
7th August, 1964 at 09-00 hours.

v
Fifth Sitting

The Committee met on Friday, the 7th Atigust, 1964 from 09-06
to 11'12 hours and again from 13-40 to 19'52 hours,
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PRESENT
Dr. Sarojini Mahishi—Chairman
MzmBERS
. Lok Sabha
Shri K. L. Balmiki ‘
Shri Sonubhau Dagadu Baswant

. Shrimati Jyotsna Chanda

Shri N. C. Chatterjee

H. H. Maharaja Pratap Keshari Deo
Shri Shiv Charan Gupta

. Shri Tulshidas Jadhav
. Shri Hari Vishnu Kamath

Shri C. M. Kedaria
Dr. Mahadeva Prasad
Shri Yamuna Prasad Mandal

. Dr. G. S. Melkote
. Shri Gokulananda Mohanty

Dr. C. B. Singh

. Shri U. M. Trivedi
. Shrimati V. Vimla Devi
. Dr. Sushila Nayar

Rajya Sabha

. Shrimati C. Ammanna Raja
. Shri J. C. Chatterjee
. Shri K. Damodaran

Shri Shentilal Kothari
Shri 8. S. Mariswami

. Shri Deokinandan Narayan
. Shri Palat Kunhi Koya

Shri Niranjan Singh.
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DRAFTSMAN
Shri S. Harihara Iyer, Deputy Draftsman, Legislative De-
partment, Ministry of Law.
REPRESENTATIVES OF THE MINISTRY
1. Shri R. K. Ramadhyani, Secretary, Ministry of Health.
2. Shri Gian Prakash, Joint Secretary, Ministry of Health.
3. Shri A. S. Bawa, Deputy Secretary, Ministry of Health.
4 Dr. Y. K. Subrahmanyam, A.D.G. (P.H.) Ministry of Health.
SECRETARIAT
Shri A. L. Rai—Deputy Secretary.

WITNESSES

1. The Indo-Afghan Chamber of Commerce, Delhi
1. Shri Nuruddin Ahmed
2. Shri Ajudhia Nath
3. Shri Kundan Lal Bhasin
4. Shri Sunder Lal.

I1. Northern India Hing Merchants Association. Delhi.
1. Shri O. P. Malhotra

2. Shri A. Pandey

3. Shri L. D. Bhatia.

III. Delhi Katha Dealers Association (Regd.), Delhi
1. Shri Rattan Chand Mehta
2. Shri Bishan Dass Mehta

IV. The Tea Packeters Association of India, Calcutta
1. Shri T. S. Nagarajan
2. Shri R. N. Das.

V. Brooke Bond India Private Limited, Calcutta

1. Shri T. S. Nagarajan
2. Shri J. C. Brock
VI. Calcutta Tea Traders Association, Calcutta

1. Shri J. C. Brock
2. Shri M. R. Smith
8. Shri J. Hollander.
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VII. Calcutta Tea Merchants’ Association, Calcutta
1. Shri M. G. Patel
2. Shri Jayantilal H. Shah
3. Shri P. M. Rajgopal.

VIII. West Bengal Spice Dealers’ Federation, Calcutta
1. Shri Chittaranjan Barat

2. Shri Nishi Kanta Halder

3. Shri Hirendra Chandra Burman.

IX. Bengal Spice Dealers Association, Calcutta

1. Shri Ajit Kumar Kar

2. Shri Dhirendra Chandra Deb

3. Shri Dinabandhu Roy.

X. Ahmedabad Spices and Condiments Dealers Association,
Ahmedabad

1. Shri Kantilal Ambalal Shah

2. Shri Jayantilal Jethlal Patel

3. Shri Ramanlal Jivanlal Shah.

XI. Calcutta Kirana (Spices) Merchants Association, Calcutta
1. Shri M. L. Tambi

2. Shri Joy Kumar Jain

3. Shri B, B. Pal.

XII. Ghee Merchants’ Association, Belgaum

. Shri Arvindrao Joshi

. Shri S. Y. Kakatkar

. Shri V. V. Pendse

. Shri Babubhai Padamshi

. Shri Ramkrishna Kalghatgi
6. Shri Shantilal J. Modi.

WD e W -

XIII. Gujarat Sudhh Ghee Vepari Mahamandal, Ahmedabad

1. Shri Jamana Shanker Pandya
2. Shri Chinubhai N. Shah

3. Shri Shantilal C. Shah

4. Shri Jivanlal R. Patel

5. Shri Sunderlal G. Modi.
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XIV. The Ghee Merchants Association, Bombay
Shri Shantilal J. Modi.
XV. The Guntur Kirana Retail Merchants Association, Guntur
1. Shri M. Satyanarayana
2. Shri S. Varahala Rao.
XVI. Andhra Pradesh Retail Kirana Merchants Federation,
Viziawada

Shri V. V. Punnaiya.
XVII. Bhesal Pratibandhak Kamkaj Committee, Poona
1. Shri M. E. Jeena
2. Shri R. S. Joshi
3. Shri Chiman Lal Panachand
4. Shri Chuni Lal Shankar Lal

XVIIL. Dukandar Samiti (Regd.), Dehra Dun

. Shri Balgobind Khanna
2. Shri Tara Chand.

bt

XIX. North Calcutta Traders Association, Calcutta
Shri Sontosh Kumar Lodh.

XX. Bezwada Commercial Association (Regd.), Vijayavada

1. Shri Anumalasetty Sreeramulu
2. Shri Kakaraparthy Venkateswarlu.

2. The Committee heard the evidence given by the representa-
tives_of the Associations named above. The representatives of the
Associations at S. Nos. I and II; IV to VII; VIII to XI; XII and
XIII and XV to XX, respectively, were heard together.

3. A verbatim record of evidence was taken.

4. The Chairman desired that the Ministry of Health might in-
vestigate into the allegations made by the representative of the
Dukandar Samiti (Regd.), Dehra Dun, against the four wholesale
dealers in foodgrains and the Hing (asafoetida) Factory situated
outside the municipal limits of Dehra Dun and let the Committee
know the result thereof.

5. The Committee then adjourned to meet again on Saturday,
the 8th August, 1984 at 09:00 hours.
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VI

Sixth Sitting

The Committee met on Saturday, the 8th August, 1964 from 09.10
to 11.45 hours.
PRESENT
Dr. Sarojini Mahishi—Chairman.

MEMBERS
Lok Sabha

. Shri K. L. Balmiki

Shri Sonubhau Dagadu Baswant -

. Shrimati Jyotsna Chanda

. Shri N. C. Chatterjee

. Shri Shiv Charan Gupta

. Shri Tulshidas Jadhav

. Shri C. M. Kedaria

. Dr. Mahadeva Prasad

. Shri Yamuna Prasad Mandal

. Shri Gokulananda Mohanty

. Dr: C. B. Singh

. Shrimati V. Vimla Devi

. Dr. Sushila Nayar.

Rajya Sabha
15. Shrimati C. Ammanna Raja
16. Shri J. C. Chatterjee
17. Shri K. Damodaran
18. Shri Shantilal Kothari

19. Shri S. S. Mariswami
20. Shri Deokinandan Narayan

21. Shri Palat- Kunhi Koya
22. Shri Niranjan Singh.

DraFTSMAN

Shri S. Harihara Iyer, Deputy Draftsman, Legislative
Department, Ministry of Law.
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REPRESENTATIVES OF THE MINISTRY
i. Shri R. K. Ramadhyant, Secretary, Ministry of Health.
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2. Shri A. S. Bawa, Deputy Secretary, Ministry of Health.
3. Dr. Y. K. Subrahmenyam, A.D.G. (PH), Ministry of Health.

SECRETARIAT
Shri A. L. Rai—Deputy Secretary.
WITNESSES

L Andhra Pradesh Yadava Sangham, Secunderatad
1. Shri G. Mallaiah
2. Shri Barmaji
3. Shri Keshav Lalji.

II. Delhi Ghee Merchants Association, New Delhi )

1. Shri Puran I/1al
2. Shri Baldev Bansal
3. Shri Om Parkash Malhotra.
II1. Delhi Oil Merchants Association, Delhi
1. Shri Uttam Chand Jain
2. Shri Khariati Lal Jain.

2. The Committee decided to meet on the 18th August, 1364 at
09-30 hours instead of at 13-30 hours as decided earlier (Vide para 2

of Minutes, dated the 5th August, 1964).

3. The Committee heard the evidence of the representatives of the
Associations named above.

4. A verbatim record of evidence given was taken.

5. The Committee then adjourned to meet again on Tuesday, the
18th August, 1964 at 09-30 hours.

vl
Seventh ‘Sitting

“The Committee met on Tuesday, the 18th August, 1964 from 09-32
to 13-34 hours and again from 16-02 to 17-47 hours.

PRESENT
Dr. Sarojini Mahishi—Chairman.

MeMBERS
Lok Sabha
2. Shri K. L. Balmiki
4(B) LS—S.
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20.
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22.
23.
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25.

26.
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Shri Sonubhau Dagadu Baswant

. Shrimati Jyotsna Chanda
. Shri N. C. Chatterjee

H. H. Maharaja Pratap Keshari Deo

. Shri Shiv Charan Gupta
. Shri Tulshidas Jadhav

. Shri Hari Vishnu Kamath
. Shri C. M. Kedaria

. Dr. Mahadeva Prasad
. Shri Yamuna Prasad Mandal

. Dr. G. S. Melkote

. Shri Gokulananda Mohanty
. Dr. C. B. Singh

. Shrimati V. Vimla Devi

. Dr. Sushila Nayar.

Rajya Sabha
Shrimati C. Ammanna Raja
Shri Arjun Arora
Shri J. C. Chatterjee
Shri K. Damodaran
Shri Shantilal Kothari
Shri S. S. Mariswami
Shri Deokinandan Narayan
Shri Palat Kunhi Koya
Shri Niranjan Singh.

DRAFTSMAN

Shri S. Harihara Iyer, Deputy Draftsman,

Department, Ministry of Law.

REPRESENTATIVES OF THE MINISTRY

Legislative

1. Shri R. K. Ramadhyani, Secretary, Ministry of Health.

2
S

4,
5

. Shri Gian Prakash, Joint Secretary, Ministry of Health.

. Shri A. S. Bawa, Deputy Secretary, Ministry of Health.

Health.

Ministry

Dr. Y. K. Subrahmanyan, A.D.G. (PH) Ministry of Health.
. Shri Amar Nath Varma, Under Secretary,

of
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SECRETARJAT
Shri A. L. Rai—Deputy Secretary.
WITNESSES
1. Shri A. P. Jain, M.P.

2. Shri H. K. L. Bhagat, Deputy Mayor of Delhi.

3. Shrimati Purabi Mookerjee, Minister of Health, West
Bengal.

4. Shri B. R. Gupta, Secretary, Department of Health, Gov-
ernment of West Bengal.

2. The Committee heard the evidence given by the witnesses
named above. The witnesses at S. Nos. 3 and 4 were heard together.

3. A verbatim record of evidence given was taken.

4. The Committee decided to conclude their present session of sit-
tings on Friday, the 21st August, 1964.

5. The Committee then adjourned to meet again on Wednesday,
the 19th August, 1964 at 13-30 hours.

VI

Eighth Sitting
The Committee met on Wednesday, the 19th August, 1884 from
13-33 to 17-34 hours.
PRESENT
Dr. Sarojini Mahishi—Chairman.

MemMpERs
Lok Sabha

2. Shri K. L. Balmiki
- 3. Shri Sonubhau Dagadu Baswant
4. Shrimati Jyotsna Chanda
5. Shri Shiv Charan Gupta
6. Shri Tulshidas Jadhav
7. Shri Hari Vishnu Kamath
8. Shri C. M. Kedaria
9. Dr. Mahadeva Prasad
10. Shri Yamuna Prasad Mandal
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11. Dr. G. S. Melkote
12. Shri Gokulananda Mohanty
18. Shrimati V. Vimla Devi
14. Dr. Sushila Nayar.

Rajya Sabha

15. Shrimati C. Ammanna Raja
16. Shri Arjun Arora

17. Shri J. C. Chatterjee

18. Shri K. Damodaran

19. Shri Shantilal Kothari

20. Shri S. S. Mariswami

21. Shri Deokinandan Narayan
22. Shri Palat Kunhi Koya.

DrarrsMaN

Shri S. Harihara Iyer, Deputy Draftsman. Legislative
Department, Ministry of Law.

REPRESENTATIVES OF THE MINISTRY

1. Shri R. K. Ramadhyani, Secretary, Ministry of Health.
2. Dr. Y. K. Subrahmanyem, A.D.G. (PH) Ministry of Health.
3. Shri Amar Nath Varma, Under Serrotary, Ministry of
Health.
SECRETARIAT
Shri A. L. Rai—Deputy Setretary.

2. The Committee took up clause by clause consideration of the
Bill. ran P T

3. Clause 2.—The following amendment was accepted:

Page 1, line 15,

tor “Ministries of Defence, Industry, International Trade”,

substitute “Ministries of Commerce, Defence, Industry
and Supply”.

The Committee desired that the question of increasing the num-
ber of representatives on the Central Committee for Food Standards
under Section 3(2) (g) of the principal Act from two to three might
be considered with a view to provide specifically for nomination of a
representative of agriculture thereon.

T e T~ ——
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Subject to above, the clause, as amended, was adopted.
4. Clause 3.—The clause was adopted without amendment.

5. Clause 4.—The draftsman was directed to redraft sub-clause
(2) in the form of a proviso to sub-clause (1).

Subject to above, the clause was adopted without amendment.
6. Clause 5.—Discussion on the clause was not concluded.

7. The Committee then adjourned to meet again on Thursday, the
20th August, 1964 at 13-30 hours.

X
Ninth Sitting

The Committee met on Thursday, the 20th August, 1964 from
13- 36 to 1727 hours. !
[ i PRESENT
Dr. Sarojini Mahishi—Chairman

' MEMBERS
' Lok Sabha !

. Shri K. L. Balmiki '
. Shri Sonubhau Dagadu Baswant
. Shrimati Joytsna Chanda |
Shri N. C. Cheatterjee !
H. H. Maharaja Pratap Keshari Deo
. Shri Shiv Charan Gupta !
Shri Tulshidas Jadhav
. Shri Hari Visnu Kamath
. Shri C. M. Kedaria
. Dr. Mahadev Prasad
. Shri Yamuna Prasad Mandal !
. Dr.G S. Melkote '
. Shri Gokulananda Mohanty
. Shrimati V. Vimla Devi
. Dr. Sushila Nayar.
! Rajya Sabha
. Shrimati C. Ammanna Raja !
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18. Shri J. C. Chatterjee _
19. Shri K. Damodaran, T
30. Shri S. S. Mariswami
21. Shri Deokinandan Narayan .

42. Shri Palat Kunhi Koya. " T

DRAFTSMAN

Shri 8. Harihara Iyer, Deputy Draftsman, Legislative
v Department, Ministry of Law.
' REPRESENTATIVES OF THE MINISTRY
i. Shri R. K. Ramadhyani, Secretary, Ministry of Health.
2. Shri A. S. Bawa, Deputy Secretary, Ministry of Health.
3. Dr. Y. K. Subrahmanyam, A.D.G. (P.H.) Ministry of Health.
¢. Shri Amar Nath Varmea, Under Secretary, Ministry of Health

. | SECREPARIAT '
Shri A. L. Rai—Deputy Secretary.

2. The Committee resumed clause by clause consideration of the
Bill. | |

3. New clause 3A. The following new clause 3A was adopted:

“3A. For section 8 of the principal Act, the following section
shall be substituted: —

Public Analysts. ‘8. The Central Government or a State
Government, may, by notification in the Official
Gazette, appoint such persons as it thinks fit, having
the prescribed qualifications to be public analysts for
such areas as may be assigned to them by the Central
Government or the State Government, as the case
may be:

Provided that no person who has any financial interest in
the manufacture, import or sale of any article of food
shall be appointed te be a public analyst under this

section’.
4. Clause 5. The clause was adopted without amendment.

5. The Committee decided to recommend to Government to pro-
vide for sealing of a sample of food, taken for analysis, by the ven-
dor also, if he so desires, besides the food inspector.

6. Clause 6.—The clause was adopted without amendment.

7. New Clause-6A.—The following new clause 6A was adopted.

L ey W
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“6A. In section 15 of the principal Act, for the words ‘The
State Government may’, the words ‘The Central Govern-
ment or a State Government may’, shall be substituted.”

8. Clause 7. Discussion on the clause was not concluded.

9. The Committee then adjourned to meet again on Friday, the
21st August, 1964 at 09.30 hours.

X .
Tenth Sitting
The Committee met on Friday, the 21st August, 1964 from O¥ao w
12.32 hours. L ek
' | PRESENT T
Dr. Sarojini Mahishi—Chairman RSN
MzMBERS
Lok Sabha !
. Shri K. L. Balmiki
. Shri Sonubhau Dagadu Baswant
Shrimati Joytsna Chanda
. Shri Shiv Charan Gupta
Shri Tulshidas Jadhav ,
Shri Hari Vishnu Kamath
. Shri C. M. Kedaria
. Dr. Mahadeva Prasad
. Shri Yamuna Prasad Mandal
. Dr. G. S. Melkote
. Shri Gokulananda Mohanty
. Dr. Sushila Nayar.
Rajya Sabha
14. Shrimati C. Ammanna Raja
. 15. Shri J. C. Chatterjee
16. Shri Shantilal Kothari
17. Shri S. S. Mariswami
18. Shri Deokinandan Narayan
19. Shri Palat Kunhi Koya
20. Shri Niranjan Singh.
DrAFTSMAN

Shri S. Harihara Iyer, Deputy Draftsman, Legisiative Devart-
ment, Ministry of Law.
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REPRESENTATIVES OF THE MINISTRY

1. Shri A: S. Bawwa, Deputy Secretary, Ministry of Healits..
2. Dr. Y. K. Subrahmanyam, A.D.G. (P.H.), Ministry of Health.
3. Shri Amar Nath Varma, Under Secretary, Ministry of Health.
SECRETARIAT
Shri A. L. Rai—Deputy Secretary.

2. The Committee resumed clause by clause consideration of the

Bill. . | P I TP grepY

3. Clause 7—The following Government amendment was con-

SiderEd:— . - " - b e

Pages 3—4, for lines 6—37 and 1—16 respectively, substitute

“Amend. 7. For sub-section (1) of section 16 of the principal Act, the

l’élee;'g o:f following sub-sections shall be substituted, namely: —
16”. ‘(1) If any person: —

(a) whether by himself or by any person on his behalf
imports into India, or manufactures for sale, or
- stores, sells or distributes any article of food—

(i) which is adulterated or the sale of which is for the
time being prohibited by the Food (Health)
Authority in the interest of public health;

(ii) other than an article of food referred to in sub-clause
‘ (i) in contravention of any of the provisions of
this Act or of any rule made thereunder; or

(b) prevents a food inspector from taking a sample as
authorised by this Act, or

(c) prevents a food inspector from exercising any other
power conferred on him by or under this Act, or

(d) being a manufacturer of an article of food, has in his
possession, or in any of the premises occupied by
him, any material which may be employed for the
purpose of adulteration, or

(e) uses any report or certificate of a test or ‘analysis

made by the Director of the Central Food Labora-

- tory, or by a public analyst or any extract thereof
for the purpose of advertising any article of food, or

(f) whether by himself or by any person on his behalf
gives to the purchaser a false warranty or refuses to
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give a warranty in writing in respect of any article
of food sold by him,

he shall, in addition to the penalty to which he may be liable under
the provisions of section 6, be punishable with imprisonment for a
term which shall not be less than six months but which may extend
to six years and with fine:

Provided that the court may, for any adequate and special rea-
sons to be mentioned in the judgment, impose a sentence of impri-
sonment of less than six months if the offence is with respect to
sub-clause (ii) of clause (a) or with respect to an article of food
deemed to be adulterated under sub-clause (1) of clause (i) of sec-
tion 2. '

(1A) If any person in whose safe custody any article of food has
been kept under sub-section (4) of section 10 tampers or in any
other manner interferes with such article, he shall be punishable
with imprisonment for a term which shall not be less than six months
but which may extend to two years and with fine:

Provided that where such article of food is deemed to be adul-
terated under sub-clause (h) of clause (i) of section 2, he shall be
punishable with imprisonment for a term which shall not be less
than six years)

(1B) Whoever contravenes the provisions of section 14, shail be
punishable with imprisonment for a term which may extend to six
months or with fine which may extend to five hundred rupees or

with both’.”

The Committee generally agreed with the above amendment. The
draftsman was directed to redraft the clause in the light of discus-
sion in the Committee, keeping in view the following points in par-
ticular:

(i) the amount of fine to be imposed for serious offences should
not be less than rupees one thousand.

[Misbranding of items mentioned at (f) and (k) in section 2

) of the principal Act should not be treated as a serious

offence]. )

(ii) provision should be made in an appropriate place for giving
of a warranty by the manufacturer, distributor, etc. of
an article of food to the vendor of such articles.

(1ii) refusal to give a warrantly in the prescribed form should
be punishable with imprisonment upto six months and
fine not lesy than rupees five hundred.



“Amend-
ment of
section
19.

“Insertion
of new
section
20A.

‘Power of
court to
implead
the manu-~
facturer,
ete.

~

42

(iv) provision should be made for cancellation of food licen-
ces of a person on second conviction.

(v) the amount of fine for contravention of section 14 should
be not less than rupees five hundred.

The Committee desired that the form of warranty prescribed
under the rules should be made more comprehensive to include
particulars like licence number, code number, manufacture number,

batch number etc.
4. Clause 8.—The following amendment was accepted:

Page 4, for lines 17-33, substitute

8. In section 19 of the principal Act, for sub-section (2) the
following sub-section shall be substituted, namely: —

‘(2) A vendor shall not be deemed to have committed an

offence pertaining to the sale of any adulterated or mis-branded
article of food if he proves—

(a) that he purchased the article of food—

(i) in a case where a licence is prescribed for the sale
thereof, from a duly licensed manufacturer, distribu-
tor or dealer,

(ii) in any other case, from any manufacturer, distribu-
tor or dealer,

with a written warranty in the prescribed form; and

(b) that the article of food while in his possession was pro-
perly stored and remained in the same state as when
he purchased it.’.”

The clause, as substituted, was adopted.
5. Clause 9.—The clause was adopted without amendment.

6. New clause 9A.—The following new clause 9A was adopted:
Page 4, after line 37, insert

9A. After section 20 of the principal Act, the following sec-
tion shall be inserted, namely: —

20A. Where at any time during the trial of any offence under
this Act alleged to have been committed by any person,
not being the manufacturer, distributor or dealer of
any article of food, the court is satisfied, on the evi-
dence adduced before it, that such manufacturer, dis-
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tributor or dealer is also concerned with that offence,
then, the court may, notwithstanding anything con-
tained in section 20 or in sub-section (1) of section 351
of the Code of Criminal Procedure, 1898, proceed
against him as though a prosecution had been institu-
ted against him under section 20.

5 of 1898.

Explanation.—In this section the expression “distributor” shall
include a commission agent’.”
7. Clause 10.—The following amendments were accepted:
Page 5,
(i) line 10, omit “or more”

(ii) lines 11-12, for “successive sessions aforesaid” substitute
“session immediately following”

The draftsman was directed to examine the desirability of mak-
ing a suitable provision for cancellation of licences in addition to
forfeiture of security, i

Subject to above, the clause, as amended, was adopted.

8. Clause 11.—The clause was adopted without amendment.
9. Clause 2.— (Vide para 3 of Minutes, 19th August, 1964 The fol-
lowing amendment was accepted. ' ,
Page 1, after line 16, insert—

“(aa) for clause (g), the following clause shall be substi-
tuted, namely: —

‘(g) two representatives to represent the agricultural,

commercial and industrial interests nominated by the

Central Government’.”
The clause as further amended was adopted.
10. Clause 1.—The following amendment was accepted:
Page 1, line 4, for “1963” substitute “1864".
The clause, as amended, was adopted.
11. Enacting Formula.—The following amendment was accepted:
Page 1, line 1, for “Fourteenth” substitute “Fifteenth”,
The Enacting Formula, as amended, was adopted.
12. Title—The title was adopted without amendment.

13. The draftsman was directed to correct patent errors and to
carry out amendments of consequential nature in the Bill
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14. The Committee decided that the evidence given before them
might be laid on the Tables of both the Houses and the memoranda
submitted by the associations who gave evidence might be pla-
in the Parliament Library for reference by members.

15. The Chairman informed the Committee of the provisions of
Direction 87 regarding minutes of dissent.

16. The Committee then adjourned to meet again on Friday, the
4th September, 1964 at 14.00 hours to consider their draft report.

XI
Eleventh Sitting

The Committee met on Friday, the 4th September, 1964 from 14.05
to 15.07 hours.

PRESENT
Dr. Sarojini Mahishi—Chairman.

MEMBERS
Lok Sabha

2. Shri K. L. Balmiki
3. Shri Sonubhau Dagadu Baswant
4, Shri N. C. Chatterjee
5. H. H. Maharaja Pratap Keshari Deo
6. Shri Shiv Charan Gupta
7. Shri Tulshidas Jadhav
8. Shri Hari Vishnu Kamath
9. Shri C. M. Kedaria
10. Dr. G. S. Melkote
11. Shri Gokulananda Mohanty
12. Dr. C. B. Singh
13. Shri U. M. Trivedi
14. Dr, Susila Nayar

Rajya Sabha
15. Shrimati C. Ammanna Raja
16. Shri Arjun Arora
17. Shri J. C. Chatterjee



18. Shri K. Damodaran
19. Shrimati Jahanara Jaipal Singh
20. Shri S. S. Mariswami
21. Shri Deokinandan Narayan
22. Shri Niranjan Singh
DRAFTSMAN
Shri S. Harihara Iyer, Deputy Draftsman, Legislative De-
partment, Ministry of Law,
REPRESENTATIVES OF THE MINISTRY
1. Shri A. S. Bawa, Deputy Secretary, Ministry of Health.
2. Dr. Y. K. Subrahmanyam, 4.D.G. (P.H.) Ministry of Health.
3. Shri Amar Nath Varma, Under Secretary, Ministry of
Health.
) SECRETARIAT

Shri A. L. Rai—Deputy Secretary.

2. The Committee adopted the Bill, as amended, with the follow-
ing further amendments : —

Clause 9
(i) Page 4, line 37, omit “under sub-clause (f) or”.

(ii) Page 5, lines 13-14, for “tampers or in any other manner
interferes with” substitute “sells or distributes”.

Clause 10
Page 6, lines 6-7, for “remained in the same state as when”
substitute “that he sold it in the same state as”.

3. The Committee then considered and adopted the draft report
with the consequential verbal amendments.

4. The Chairman announced that the minutes of dissent, if any,
might be sent to the Lok Sabha Secretariat so as to reach them by
10.00 hours on Monday, the 7th September, 1964.

5. The Committee authorised the Chairman and, in her absence,
Dr. G. S. Melkote to present the Report on their behalf and to lay
the evidence on the Table of the House after the presentation of the

Report.
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6. The Committee also authorised Shri Arjun Arora and, in his

absence Shrimati C. Ammanna Raja to lay the Report and the evi-
dence on the Table of Rajya Sabha.

7. The Chairman announced that the Report would be presented.

to Lok Sabha on the 7th September, 1964 and laid on the Table of
Rajya Sabha on the same day.

8. The Chairman informed the Committee of the report received
from the Ministry of Health about the action taken by the U.P. Gov-
ernment on the allegations made by the representative of the Dukan-

dar Samiti Dehra Dun (Vide para 4 of Minutes, dated the 7th August,
1964).

The Committee then adjourned.
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